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{ PART 1
DEPARTMENT O  LEGISLATIVE AFFAIRS
Notification

The 10th  March, 1981 .
. No. 12-Leg./81.—The following Act of the Legislature of the State
of Punjab received 1he assent of the Governor of Punjab on the
6th March, 1981 and is hereby published for general information: —

- Punjab Act” No. 11 of 1981,
THE PUNJAB VETERINARY COUNCIL ACT, 1981
AN _
, Act
10 provide for the registration of veterinary practitioners in the State
. of Punjab and for matters connected therewith.
, BE it enacted by the Legislature of the State of Punjab in the Thirty-se cond
. Year of the Republic of India as follows : —
" 1. (Z) This Act may be called the Punjab Veterinary Council Act, Short title and
1981. commencement.
(2) Tt shall come into force on such date as the State Government may,
by notification, appoint.
2. In this Act, unless the context otherwise requires,— Definitions.

(@) “Council” means the Punjab' Veterinary Council established under
section 3 ;

(b) “Director” means the Director of Animal Husbandry, Punjab ;
(¢) “member” means a member of the Council ;

(7)) “preécribed” means pi‘éscribed by rules made under this Act ;
(e) “President”’means the President of the Council ; |

(f) “Register” means the register of veterinary practitioners prepared
and maintained under section 17; -

(g) “registered veterinary practitioner” means a veterinary practitioner
- registered under this Act ; '

(h) *“Registrar” means the Reogistrar appointed under section 16 ;
(f) “regulation” means a regulation made under this Act :
(j) **Schedule” means the schedule appended to this Act ;

(k) ““State Government” means the Government of the State of
Punjab,

i 3. (1) The State Goyernment shall, as soon asmay be, after the commence- Establishment of
ment of this- Act, by notification, establish a Council, to be called the Council.
o ) Punjab Veterinary Council and such Council shall be a body corporate
© having perpetual succession and a common seal with power to acquire,

hold and dispose of Property, and to contract, and may by the said name
sue and be sued,
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2) The Council shall also act as an advisory Ibf)dy :gf:sl’:lﬂosnt“t\"’cg?i":;?-
mcnt(in all policy matters concerning the vctc:lfhl"t)ilepstnte ’ y
education and development of animal husbandry 11 £1e S embets, namely:

| 4. (1) The Council shall consist of the following m s ~

(a) the Director, Animal Husbandry, Punjab, ex-officio ; |
(b)) the Dean, Punjab Veterinary College, Ludhiana, ex-officio ; Py
(c) onemember to pe elected by each faculty whlch.d%al.s with veterinary |
education in a University in the State of Punja ; | |
ongst themselves by the ' {

from am :
(d) four members to be elected . State of Punjab and re-

veterinary practitioners, residing in the
gistered under this Act ; and

d by the State Government from |
siding in the State of Punjab

(e) two members to be nominate
amongst the veterinary practitioners re
and registered under this Act :

Provided that in the case of first Council the members referred to in i

clauses (d) and (e) shall be nominated by the State Government from

amongst veterimary practitioners residing in the State of Punjab and
s Act and the term of office of the members .

qualified to be registered under thi _ ) 11cc ol tht
of the first Council shall, notwithstanding anything contained in this Act,not |

exceed two years. _ :

(2) The Director shall be the President of tHe Council.

of section 4 shall be held at such time and place, and in such manner as may be

5. The election of members under clau ses (¢) and (d) of sub-section (1} {
|
prescribed. *!

6. In the event of the requisite number of members not being elected
under clauses (c) and (d) of sub-section (7) of section 4 within the prescribed
period, the State Government may fill up the vacancy or vacancies by nomi-
nating the requisite number of registered veterinary practitioners residing -
in the State of Punjab, and a person so nominated shall be deemed to have
been duly elected under clause (¢) or clause (d), as the case may be.

7. The name of every person elected or nominated under section 4
gasz"ccttt'gn 6 shall be published by the State Government in the Official

8. The Council may permit a membe i
; ' rto absent hi the
meetings of the Council for a period not exceeding nstlx hm%fletlﬁst:wm

9. i
his seat ig’llic imcmbcr of the Council shall be deemed to have vacatod

(@) fails to'accept office within one month ‘of the date of his nom'

nation or election, or FAN

N
(6)  absents himself without cauge, as may in the opinion of the Couneil

be suffici i
() is ai)l;gﬁflggi'o?f n&-,thfre" consecutive meotings of the Council, Of
ndia for g period exceeding six consecutive monthé:
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(2) On th:

occutrence of a vasr -secti i
shall forthwith o (I (D EFSCES

report the same to the State Government,

10. The State Govermment may, by notification, remove any member Removal of

Eivlllltc;’e S‘n_ its opinion, has been guilty of misconduct in the discharge of his members.

Provided that before the State Government notifies the removal of
any member, the reasons for his proposed removal shall be communicated

tv(; 11;-11:11 and he shall be given an opportunity of tendering an explanationin
riting. ‘

11'. Inthe event of occurretce of a vacancy in the membership of the Filling of casual
Council as aresult of death, resignation, removal or otherwise the same shall vacancies.
be fllll)ed within three months by fresh election or nomination, as the case
may De.

12. (1) Theterm of office of a member of the Cou ncil shall be five years

from the date of his acceptance of office. Jorm. of toffice.

(2) A pzrson ceasing to be a member by reason of the expliration of his
term of office shall be eligible for re-election or re-nomination.

13. (1) Tha President, and inthe absemnce of the President another member Quorum  and
to be chosen by the members present from amongst themselves shall voting.
preside at a meeting of the Council.

(2) Save as otherwise provided in clavse () of sub-section (1) of section
26, all questions arising at a meeting shall bedecided by the votes of majority
of the members present and votingand in the case of equality of votes the
person presiding at the meeting shall have and exercise a second or a
casting vote. : R

(3) Five members shall form a quorum at a meeting of the Council :

Provided that if a meeting is adjourned for want of quorum, no quorum
shall be nacessary at the next meeting called for transacting the same
business.

(4) No act o- proczedings of the Cou ncil shall be invalid merely onthe
ground of existence of any vacancy ~amongst its members, or by reason of
defect or irregularity in its constitution or any irregularity of procedure not
affecting the merits of the case.

14. (/) Subject to th: provision of this Act and therules made there- Regulations as
under, the Council may make regulations inrespect of— to meetings.

(a) the time and place at which meetings of the Council shall be held,

(b) the issue of notices for cynvening su ch meetings, and the conduct
of business thereat. ) ‘ ) . .

(2\ Until suchtime as the regulations referred to in sub-section(7) comein

to operation,it shall be lawful for the President to symmon, by a letter addressed
to each mambsr, a mseting of the Council at suchtime and place as he may |

deem expadient.
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from time to time,
(3) of section 35.

18 There shall be paid t
and dnily aflowances ds MAY,
under clayee (@) of eob-section

16, (N The Council—

(a) «hall, withthe previous

a Regstrar

may grant leave to such Registrar and appoint a person to ag

in his place.

(h)

her employees as it may consider

2 . i ¢ int such ot
(3 W Gouhectt RS e o his Act.

necessa;y for carrying out the purposes of t
(3) The Registrar and other employees shall 'rccciVe such salaries anq
allowances as the Council may, subject to the previous agp]rlolx)'al of I:he State
Gover nment, determine, and their conditions of service shall be such as may

be prescribed
or any other employee of the Council shall

Provided that the Registrar 4 ) .
not continue in office after the last date of the month in which he attainsthe
age of superannuation fixed from time to time by the State Government

for its cmployees.

(4) The Registrar or the person appointed to act in his place shall act
as Sceretary of the Council.

(5) Every person appointed under sub-section (1) or sub-section (2) shall
be deemed to be a public servant within the meaning of section 21 of the

Indian Penal Code.

17. (/) The Council shall, as soon as may be, cause to be prepared and
maintained a register of veterinary practitioners.

(2) The register referred to in sub-section (/) shall be prepared and
maintained in such form as may be prescribed.

18. The Regzistrar shall maintain the register in accordance with the
provisions of this Act and any order made by the Council and shall from time
to time make all necessary alterations in the registered qualifications
addresses or appointments or titles, of the veterinary practitioners entered
therein, and erase the names of any veterinary practitioner who has died.

~19..(4) Every person holding any of the veterinary qualifications incluced
in the Schedule and every personfor the time being registered under any Act
for ;hc fegisiranon of veterinary p-actitioners in force in any other Srate in
India, if reciprocity of registration has been arranged with the authority
administering such Act, shall, subject to the provisions hereinafter containe
and on payment of suchfees as may be fixed in this behalf by regulations made
under clause (b) of sub-section (3) of section 35, be entitled to have his name
ente:ed jn the I'Cgiblt‘l' :

Provided that (he Registear shall refer to the Council an application for
ell:lr)r.m the cegisier from a personin espect of whom he considers that
the Council may wish to p-oczed under sub-section(/) of section 26.
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| (2) The Registrar, if so directed by the Council, shall refuse to register
the name of any person notwithstanding the fact (hat he ig in possession of
veterinary - qualifications included in the Schedule:

Provided that no such direction shall be given by the Council unless
the person concerned has been afforded an opportunity of being heard,

(3)  The State Government after consultation with the Council may,
by nqtlflcatlon in the Official Gazette, amend the Schedule so as to include
therein any veterinary qualification or exclude therefrom any qualification,
and thereupon such  Schedule shall be deemed to have been amended
accordingly.

20. (1) The Council shall have power to request the governing body , 1(:01‘;";}' OfiEfO“”C”
or’authority of an Institution which grants veterinary qualifications included “%na ﬁ?;m ,'?,?53'

i n the Schedule— tutfons.

(a) to furnish such reports, returns or other information as the Council
may require to enable it to judge the efficiency of the instruc-
tions given therein, and

() to provide.faci]ities to enable a member deputed by the Council
in this behalf to be present at the examination held by such Insti-
tution.

{2) If such body or authority does not comply with the request made
under sub-section (/), the State Government may, upon report by the Council,
exclude from the Schedule the veterinary qualifications granted by such
Institution. : - >

| : ;
(3) No veterinary qualification included in the Schedule shall be excluded
therefrom under sub-section’ (3) of section:19 or under sub-section (2) of this
section unless an opportunity of representing its case has been given to the
Institution which grants such qualification.

21. Every person who applies to have his name entered in the register Information re-
shall— very p PP : S . quired of appli-
cant for registration

(a) satisfy the Registrar that he is in possession of a veterinary qualifi-
cation included in the Schedule ; '

(b) inform the Registrar of the date on Wwhich he obtained the veteri™
nary qualification which entitles him to claim registration undert

this Act ; and

(c) give the Registrar any information which he reasonably may require
for the purpose of discharging his duties under this Act.

22, 1f a person whose name is entered in the register obtains any title _ Entry of new
or qualifications other than the title or qualification in respect of which he t!”“'s ‘.‘l;“: ?“ta“f“:a‘
has been registered, he shall, on payment of such feos as may be fixed in.this 008 '@ register.
behalf by regulations made under clause (b) of sub-section (3) of section 33,
be entitled to have an entry stating such other titles or qualifications made
against his name in the register, either in substitution for or in addition to,
any entry previously made,
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Disposnl of fece. 23, All fees received by the Council un}d'cr [{}é;s Act shall, in the manne
prescribed, be applied for the purposes of this Act:

e e JATEI b ‘ot f the « Registrar refusin

v\t‘r‘fﬂ}‘l? 24. 1f a person is (}ISSMI{;“C([ ;yltul:ci: gg?;f:gninothc register, he may agt |
Council from to enter any title or qualification of suc § i {t ‘

\ ) A , , . p such decision appeal to the
ﬂfé{.’;;f‘ J any time within three months from the date of l

Council. , ,;;
: ot tisfaction of the

Hitusure O y i ogister which is proved to the sa
fwodolent  nd 25.  An eatry in the regis p

. de may b rased under
cil t - incorrectly made y be €
incorrect entries,  Council to have been fi .mdulcntly.ol ;
ineaTect entries an order in  writing of the Council, after affording to the person concerned

an opportunity of being heard.

P ower of Council 26. (1) The Council may upon reference from the Regiliziarf‘t)lgeOther-
to prohibit entry in yise prohibit the entry in or order the removal from the register o name

or to direct removal : P —
from the register O 3NV veterinary practitioner

etc. _
imi t or a court martial to
(@) who has been sentenced by a criminal court It
imprisonment for an offence indicating in the opinion of the
Council such defect in character as would render the entry or
continuance of his name in the register undesnable ; or

(b) whom the Council after inquiry, in which an opportunity has been
given to him of being heard, has found guilty, by a majority of
two-thirds of the members present;and voting at the meeting
of infamous conduct in any professional respect.

(2) Nothing in sub-section (7) shall be deemed to justify the exclusion
or removal from the register of the name of any veterinary practitio ner
on the ground of his adoption of a theory of veterinary medicine or surgery
not in accordance with the accepted view for the time being or of his associa-

tion with an unregistered veterinary practitioner, so long as the unregistered
veterinary practitioner— - : :

(a) is in possession of a veterinary qualification included in the
Schedule ; ,

(b) is not a person whose name the Council has reason to believe has
been excluded or removed from the register by it under sub-

section (1) or would be so excluded if applicati Strati
thereof were made, pplication for registration

(3) The Council may direct that the name 'of an inst °
Z : Yy person against whom
an order has been made under sub-secti :
as the casc may be, section (/) shall be entered or re-entered

Appeal to State 27 ([) An appe I shall lj 5
G overnment from ’ Anappeal shall lie to the State Government from every decision
decision of Council. of the Council under section 24 or section 26. . y

(2) Every appeal under sub-section
months from the date of such decision,

Bar 10 suils and

28. No suit . j .
ot : dd or other leg; . s
in:est legal proceed- 46 i)y the exercis Bl proceedings shall lie In respect of any act

¢ of p 8 .
or the Council or anylc())fwi‘t)g gonforred by this Act on the State Government

members or office-boarers,
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0. () Every Repictr inted under section 7
tion if Bir(lhc and 130'\1}]{12’:',\2:“:Ozgp\“]ntml under section 7 of the Registra- Notice o!deat:)vr
1 : Rt . 7 WO receives notice of deat { a person #nd  ensur®
whose nmﬂ;‘ he ‘\',].h\‘.s ~'0 be entered in the register :h.\l(l‘ ;‘((;rrli\\vi;’h (r,lu .m;m amnes  (ro
by ost to the R(‘LIF!T'M of the Council a certificate of such death, signed by e
pim and stating particulars of the time and place of death o

() On rqccipt of such certificate, or other reli
death, the Registrar shall crase the n

able information regarding
ame of the deceased from the register.

'?0-} ‘Lf:nft‘:::g“w:"h:‘sc_"ﬂmc is not entered in the register falsely pretends
that 1115 £ . - (‘ : USES I connection with his name or title any words or unregistered person
etters representing that his name is entered, he shall, whether any person is fepresenting that he
actually depcwcd by such representation or not, be punishable, on conviction, is registered.
by a Magistrate of the first class, with fine which may extend to three hundred
rupecs.

Penalty on

31. For the purpose of any inquiry held under section 26, or of any Proceedings in
appeal under section 24, the Council shall be deemed to be a court within inquiries and
the meaning of the Indian Evidence Act, 1872, and shall exercise powers of a appeals.
Commissioner appointed under the Public Servants (Inquiries) Act, 1850,
and every such inquiry and appeal shall be conducted, as far as may be, in
accordance with the provisions of section 5 and sections 8 to 10 of the said
Public Servants (Inquiries) Act, 1850.

32. No person shall be competent to hold an' appointment as a veteri- Reservation of
nary physician, surgeon or other veterinary officer in any veterinary hospital certain appoint-
which is supported partially or wholly by public or local funds, or in any - men's for regis-
public establishment, body or institution or as a veterinary officer under 'Sreq;uetTRar
a local ‘authority, unless he is registered under this Act. P ’

33. (I) No certificate required by any law to be issued by any veteri- Veterinagy prac-
nary practitioner or veterinary officer shall be valid unless the person signing titioners’ cer tifi-
the certificate is registered under this Act. cates, etc.

(2) No prescription by a veterinary practitioner or veterinary office
shall be dispensed by chemists unless the person prescribing the prescrip”
tion is registered under this Act.

(3) No person shall be gualified to give evidence as an expert under
section 45 of the Jndian Evidence Act, 1872, on any multter relating to
veterinary science unless the said person 18 registered under this Act.

(4) No registered  veterinary practitioner shall bo requited to serve
on any inquest unless he desires otherwise..

34. (/) The Registrar shall once in every five years om or before a pyplication of and
date to be fixed in this behalf by the Council, cause to be’ printed and presumption as
published & correct list of the names for the time being entered in the register (o cntfies in list.

sotting forth—
(a) all names entered in the reglster arranged in alphabetical order
according to the surnames ;

(b) the registered address or appoiatment of each person whose
name is entered in the Register ;

t istered titles and qualifications of each such person, and
(c)thge dﬁgls on which each such title was granted or each such
qualification was cestified,
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Rl and repuls- 3. (/) The State Goles for carrying out the purposes of this Act.

tions from time to time, make ru

and without prejudice to the generality of the fore.

(2) In particular les may provide for all or any of the following matters,

poing power, suchru
namely :—

(@) the time at which and the place and manner in which election
shall be held under section 4 ;

(b) the form of the register of veterinary practitioners to be prepared
and maintained under this Act;

(¢) the conditions of service of persons dppointed imder section 16 ;

(d) utilization of fees realised under this Act;

(¢) the procedure to be followed by the Council for—

(i) conducting any inquiry under sectjon 26, and

(3) In additiog W th
may, wi : e power cq : i
my, ;::rlj: the previous sauction of t?i:réfe‘:teby Section 14, the Council

Government, make regula-

(a) the allowances Payable o |
(b) the fops char
and

members of the Coungil ;

geable iy pe
SPect of any registration under this Act ;

\
Conirel of Copggi e kWPiug of 4cCounpts
ouu ‘.
by  Stae . 36. If ui une
Goverament, Coungil hag Mﬁl
BPOL it by or yuge 1y ¢ State @G
. &I this A - 3 over t that the
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Coungil, “a&ﬁf“{ be of 4 ScriousL JOVernmey n&ymi‘fl?ty d“t,y Imposed upon -
lime g may he uncil fyj]s ¢ ure, notify the' considers such failure
¢ fixeq by the 0 Temey Such ¢ Particulars thereof to the
State G‘)Vernmﬁftss (_’tf abuse within su;h
» 1t may dissolve the
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Couacil and cause all or any of the powers and duties of the Council to be

cfz;c.rcised and performed by such agency and for such period as it may think
ta

Provided that it shall take steps as soon
anew Council under section 4.

as may be convenient to constitute

37. Every rule or fregulation made under section 35 shall be laid as
S00n as may be after it is made beforc the House of the State Legislature while
itis in session for a total period of ten days which may be comprised in one
session Or in two or more successive sessions, and if, before the expiry of the

- session in which it is so laid or the successive session aforesaid the House

agrees in making any modification in the rule or the regulation or the House
agrees that such rule or regulation should not be made, the rule or regulation,
as the case may be, shall thereafter have effect only in such modified form or
be of no effect, as the case may be ; so, however, that any such modification

or annulment shall be witQQut prejudice to the validity of anythin g previously
done under that rule or regulation, '
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(See scotions 2,19 20a
Veterinary Qualifications
PART-1
Granted by Institutions in India
- ; ieieati 'Abbrewatlon for
S. Institution Qualif léatlon re gl stratlon
No. . .
) 2 3 4
- V.Sc. & AH
iversi Bachelor of Veterinary B.V H.
1. Agra University e o a0d Anima 1 |
Husbandry
2. Andhra University ~ Bachelor of Veterinary B.V.Sc. & A.H.
: Science and Animal
Husbandry
Bachelor of Veterinary B.V.Sc. & A.H.

3. Bihar University - ;
: Science and Animal

Husbandry

4. Bombay University Bachelor of Science
~ (Veterinary)

5. Calcutta Umversxty Bachelor of Veterinary
Science

6. Gauhati University  Bachelor of Vetermary

Science and Ani
Husbandry mal

7. Kerala University | Bachelor of Veterinary

Science

9. Osmanig Univer "y

sit Bachel i

| ; or of Veterlnary

10, Rajasths iversi V

) hdn Uﬂ.l chIty Bachelor of i

“ : etermary

- Sagar Univers;

rsity Bachelor of Veteri

| | : e €rinary

12, Utkal Umversity Bacp 1
elo

eleringr
X\HUsbandnd Nima]

B.Sc. (Veterinary)
B.V.Sc.

B.V.Sc. & A.H.

B.V.Sc.

B.V.Sc.
B.V.Sc.

BVS. & AH.

B.V.Sc.

B.V.Sc. & A.H:

(} Scanned with OKEN Scanner



14 Assam Veterinary

PUNJAB GoVT gAZ, (EXTRA A'
(PHGN, 19, 1902 SAK)AI)VI RCH 10, 1981 43

—

Serial

Institution | Qualificatiop A’bbreviation for
. e . : registration
1 2 '

Bachelor of Veterinary ‘B.V.Sc. & AH,
Science and Animg] > '
Husbandry -

9 | | | 4

Graduate in

{ Veterinary G.VSc. |
Science

College

15 Bengal Yeterinar @) Graduate of Eehgal

G.B.V.C.
College Fe ) . Veterinary College -
(ii) Graduate ip Veterinary.
Science
16 Bihar VV'et‘er‘ih'ary Y Graduate of Bihar G.B.V.C.
College . Veterinary College -
17 .Bombay Veterinary. Graduate of Bombay G.B.V.C.
College Veterinary College
18 Madras Veteriﬁary . Graduate of Madras G.M.V.C.
College Veterinary College
19 Puaajab Veterinary Bachelor of Vetqrinary BVSc. & AH.
- College Science and Animal 4
Husbandry
20 Haryana Agricultural  Bachelor of Veterinary B.V.Sc. & AH.
University Science and Animal
Husbandry

Bachelor of Veterinary B.V.Sc. & A.Sc.
Science and Animal
Science
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Granted by Institutions outside India
" Seri icati Abbreviation for
Serial  Country of Qualification . :
No. Institution registration
1 2 3 4 .
i‘_’,.n-
1 United Kingdom Member of the .Royal M.R.C.V.S.
College of Veterinary
Surgeons
2 Punjab Veterinary (i) Licenqiate Veterinary L.V.P.
College (Lahore) Practitioner, prior to
__the 15th August, 1947
(ii) Graduate of Punjab GP.V.C.

Veterinary College,
prior to the 15th Au
1947 .

AFTAB SINGH BAKHSHI

Secretary to Government of

Department of Punjab,

Legislative Affairs,
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